BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

Original Application No.116/2024

News item titled “Kalyan Villagei's allege chemical dumping in
o Nullah, seek MPCB intervention” appearing in Hindustan Times
P R dated 30/12/2023.

Affidavit in Reply of Maharashtra Pollution Control Board in
Compliance of the order dated 6/2/2024 passed by this Hon’ble
Tribunal.

e I, Upendra Kulkarni, Age-52 , Occupation -Service , the Sub

' ::;f" § gional Officer of the Maharashtra Pollution Control Board at
R V.

. . ‘F’ A‘Kalyan-l, having my office address at Siddhivinayak Sankul, 3 & 4™

<!, ,. " Floor, Near Oak Garden, Station Road, Kalyan(West), Dist: Thane-421

301, do hereby state on solemn affirmation as under:-

1.  Isay and submit that I am filing this Affidavit in compliance with
this Hon’ble Tribunal order dated 6/2/2024 on behalf of the
Respondent No 1 i.e. Maharashtra Pollution Control Board
.4 ARy before this Hon’ble Tribunal.

I say and submit that the Hon’ble National Green Tribunal,
Principal Bench at New Delhi has taken Suo Moto cognizance in
Original Application bearing No.116/2024 regarding news item
titled  Kalyan Villagers allege chemical dumping in Nullah,

seek MPCB intervention” appeared in “Hindustan Times” dated

30/12/2023. In the aforesaid matter, the Hon’ble NGT vide
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Order dated 6/2/2024 directed the Respondent-Board No.1 file. . v ey
.;-B

reply and transferred the matter to the Western Zone Bench, Pu\ne \o*
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I say and submit that the Respondent-Board had received a

telephonic complaint from Shri Deepak Pawar, Vaholi on

27/12/2023 regarding washing of tanker at Survey
No.70/2/B,Vaholi village, Tal-Kalyan.

In order to verify the complaint, the officials of the Respondent -

Board at Kalyan visited the aforesaid site on 27/12/2023,
28/12/2023 and 1/1/2024 and observed as follows :

1)
if)

iii)

There is an open plot with tin shed.

At the time of visit alongwith the residents, it was
observed that the water is flowing from the backside of the
open plot and the soil is yellowish reddish in colour. The
pH of water sample from the backside of the open plot
shows that pH is 3 to 4 on pH paper.

It was further observed that just ahead of the said open plot
there is M/s.Jay Bharat Construction unit and on the said
premises a tanker No.NL01Q4002 was parked . On
inquiry, it was informed that the said tanker was
previously parked in the open plot of Shri Sanjay which
was later on parked in the premises of M/s.Jay Bharat
Construction . The material inside the tanker could not be
identified. During the visit, the incidence was

telephonically informed to the Police Station.
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During the visit on 28/12/2023 alongwith Shri Deepak
Pawar, the complainant and Shri Sanjay Gawali, it was
observed that there is a wall between the complainant Shri
Deepak Pawar and open plot of Shri Sanjay Gawali. At
the time of visit, there were two empty tankers of 25000
litrs. capacity each and it was noticed that the tankers were
empty. The complainant informed that there is earthen pit
at the backside of the open plot where liquid chemical has
been disposed off. Shri Sanjay Gawali informed that the
parked tanker No.NL01Q4002 is filled with spent
Sulphuric acid (dilute 70%) and received from Ms.
Inventys Research Co. Pvt Ltd, Plot No. K-38, Five Star
MIDC Butibori, Nagpur and will sale the spent Sulphuric
acid to the fertilizer manufacturing unit etc.

Shri Sanjay Gawali has submitted the documents on
29/12/2023 to the office of Respondent Board at Kalyan
and informed that he is the owner of M/s.Sanchita
Associates and engaged in trading activity having office
address at C-7/25, Nyle CHS, Godrej Hill, Khadakpada,
Kalyan (W). He further informed that majority of
Sulphuric acid (70%) is purchased and transported to the
fertilizer manufacturing unit etc. He further informed that
sometimes tanker washing activity is carried out in the
open plot located at Vaholi, Tal- Kalyan and submitted
invoice of M/s. Inventys Research Pvt. Ltd., Butibori,



Nagpur and the material which is inside the Tanker .
No.NL01Q4002 belongs to this unit. \

vi) The officials of the Respondent-Board at Kalyan.
alongwith Shri Deepak Pawar, Complainant, Shri Sanjay
Gawali and Health Officer, Thane visited the aforesaid site
on 1/1/2024 and observed that tanker is there in the
premises of M/s. Jay Bharat Construction. Further,
Shrimati Sunita Sakhare, the local resident informed that
she has seen Shri Sanjay Gawali discharging chemical
liquid into nalla through the flexible pipeline and
thereafter, Shri Sanjay Gawali has lifted the pumps and
pipes and stored somewhere else. Sample of bore well
water of Shrimati Sakhare and soil sample was collected
etc. Hereto annexed and marked Exhibit-‘T’, ‘II’ and ‘IIT’
respectively are the copies of the visit reports dated
27/12/2023, 28/12/2023 and 1/1/2024 along with their
English translation.

I say and submit that the water samples of nalla collected on
27/12/2023, 1/1/2024 and 12/1/2024 from the backside of open
plot of Shri Gavali shows that the parameters of pH, conductivity,
TDS and Chlorides are exceeding the limits. The results of nalla
water sample collected about 100 mtrs ahead from the first
sample, shows the pH and Chlorides are not meeting the

Standards prescribed for Surface water quality criteria for
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different uses (Specified by Central Pollution Control Board,
1979 and the Bureau of Indian Standards, 1982).

In view of the above, the Respondent-Board has filed FIR against
Shri Sanjay Gavali on 2/1/2024. Hereto annexed and marked
Exhibit-1V is a copy of the FIR dated 2/1/2024.

I say and submit that the Respondent-Board at Kalyan vide letter
dated 14/2/20224 requested Taluka Krushi Adhikari, Kalyan to
submit the report regarding whether the nalla water has affected

the crop production.

I say and submit that accordingly, the Respondent -Board at

Kalyan have forwarded the invoices regarding illegal disposal of

chemical / acid to the officials of the Respondent-Board at

Nagpur. On the basis of invoice , the Officials of the Respondent

Board at Nagpur visited to M/s.Inventys Research Co.Pvt Ltd

located at Plot No.K-38, MIDC Butibori, Dist-Nagpur on

31/12/2023 and observed as under:

i) During visit, the manufacturing activity of the unit was not
found in operation.

ii)  The unit has obtained Consent to operate for manufacture
of total 101 chemical products (out of which only 10
products allowed for manufacture and quantity 11400
MT/A at a time) which is valid for a period up to
31/7/2026.
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As per the latest manifest the unit has disposed hazardolns
waste Category No.31.1 i.e. empty barrels -0.01, 0.10 M’h\
to CHWTSDF on 31/3/2023 and 2/6/2023 respectively
etc.

As per the record, the disposed spent H,SO4 (70%) is send
to M/s.Sanchita Associates, C-7-2, Nile CHS, Godrej Hill,
Khadakpada, Kalyan (W), Thane on 18/9/2023 through
Ashirwad Enterprises, Tanker owner and Transport
Contractor, R.No.204, 2™ Floor, Near Shyam Soap
Factory, C-Block Road, Shyam Terrace, Gopal Nagar,
Ulhasnagar, Dist Thane and the quantity was 39860 kg in
the name of dilute H,SO;4 etc.

During the visit only bio-sludge was found stored about 50
to 60 HDPE bags quantity about 2 to 3 MT. Other
hazardous waste was not found stored within premises
etc. Hereto and annexed and marked Exhibit-V is the

typed copy of the visit report dated 31/12/2023.

In view of the above non-compliances and violation of consent

conditions , the Respondent -Board at Nagpur has issued Show
Cause Notice dated 2/1/2024 to M/s.Inventys Research Co.Pvt
Ltd. Hereto and annexed and marked Exhibit-VI is the copy of
the Show Cause notice dated 2/1/2024.

I say and submit that in order to verify the compliance of Show

Cause notice dated 2/1/2024, the officials of the Respondent -
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Board at Nagpur visited M/s.Inventys Research Co. Pvt Ltd. on
6/2/2024 and observed that the production activity of the unit was
not found in operation. The representative of the unit informed
that the production activity is 100% stopped/closed from
1/1/2024. The unit has disposed hazardous waste i.e. speht
Sulphuric acid of quantity 39860 kg to M/s.Sanchita Associates,
Kalyan (W) vide invoice no 2324SEP0044  dtd 18/9/2023

- through M/s.Ashirwad Enterprises, Gopal Nagar, Ulhasnagar,

Dist-Thane. The representative of the industry has submitted
invoice letter issued to M/s.Sanchita Associates and informed
that M/s.Sanchita Associates has not yet sold spent H>SO; and it
is safely stored still in the premises of M/s.Sanchita Associates.
The industry further informed that they are ready to dispose the
material stored at M/s.Sanchita Associates and material in seized
tanker a§ per guidelines and permission of the Respondent -
Board. Hereto annexed and marked as Exhibit-VII is a copy of

the visit report dated 6/2/2024.

I say and submit that in view of the above non-compliances, the
Respondent Board at Kalyan has issued proposed directions to
M/s. Sanchita Associates, Kalyan vide letter dated 28/03/2024.
The Respondent Board at Nagpur has forfeited 50% amount of
bank guarantee and directed to submit additional top up bank
guarantee for compliance of M/s.Inventys Research Co.Pvt Ltd,

Butibori, Nagpur. Hereto annexed and marked as Exhibit-VIII
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is a copy of the proposed directions dated 28/03/2024 issued to

M/s.Sanchita Associates, Kalyan.

Solemnly affirmed on this 28" day of March 2024 at Kalyan.

0 A(fi;r For & on behalf of Maharashtra
‘e‘// K“T + Pollution Control Board
53 "
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(Upendra Kulkami)
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Visit Report

This office is in receipt of compla nt regarding washing of tanker on 27/12/2023
~ through telephone.

Accordingly on 27/12/2023 the sile has been visited and during visit it has been
notice that there is open plot with tin sted. The main gate of the open piot is locked
hence unable to go inside the plot. The 1earby residence inform that the owner of the
open plot is Shri Sanjay and accordingly called on telephone to come at the site.
However he inform that he is out of station and will come tomorrow morning.

The site has been visited along with the resident and observed that water is
flowing from the backside of the open plot and colour of the soil notice yellowish
reddish. The sample of the water whict is flowing from backside of the open plot is
collected for analysis pH noticed between 3-4 on pH paper.

Just ahead of this open plot Mis. Jay Bharat Construction unit and in the
premises of this unit the tanker was noiced parked. Upon investigation it has been
informed that the tanker was previously parked in the open plot of Shri Sanjay and
letter on it is parked on the plot of M/s. .Jay Bharat Construction. The material inside
the tanker could not identified. The tanker no. is NLO1Q4002.

During visit after discussion with nearby residence they have informed that Shri
Sanjay the owner of the open plot is used to wash tanker. During visit telephonically
inform to the Police Station about situation.

The water sample of bore well of Shri Deepak Prabhakar Pawar who is residing

adjacent to the open plot is also collected from analysis.

-sd-

(Upendra Kulkarni)
Sub Regional Officer, Kalyan-I
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Combire Visit report

Date:-28/12/2023.

According to the visit of dtd 27/12/2023 at Vaholi to investigate the matter of

washing of chemical tanker by Shri Sanjay Gawali, again site has been visited on

28/12/2023 along with Shri Deepak Prabhakar Pawar and Shri Sanjay Gawali. This

visit is carried out because on 27/12/2(123 Shri Sanjay Gawali the plot owner was not
present. The observations are as follows:-

1. There is wall between the complainant Shri Deepak Pawar and open plot of
Shri Sanjay Gawali.

2. Inside the open plot of Shri Sanjay Gawali there are two empty tanks of
25000 litrs capacity each. The officer of MPCB has asked Shri Sanjay
Gawali open the valve of the tanks and noticed the tanks are empty.

3. Shri Deepak Pawar the comglainant inform that on the open plot the tankers
are parked and through the flexible pipeline, liquid chemical discharged
outside. Shri Sanjay Gawali replied that the tankers are just parked here on
open plot of temporary purpcse only.

4. Shri Deepak Pawar further inform that there is earthen pit at the backside of
the open plot were liquid chemical has been disposed off. The @ size of pit
is 2.5 ft x 2 ft which is noticed dry. Shri Deepak Pawar then informed that
the owner of the open plot Shri Sanjay Gawali has moved / transfer the
tankers from this plot as complaint is registered.

5. Inside the open plot flexible pipe having green in colour and having 50 ft
long are noticed.

6. Shri Deepak Pawar the complainant has shown the tanker and informed that
the parked tanker in the premises of M/s. Jay Bharat Construction may have
liquid inside it and it was parked previously in the premises of Shri Sanjay
Gawali.

7. During visit it has been instructed to Shri Sanjay Gawali not to remove the
tanker from the present localion i.e. from the premises of M/s. Jay Bharat
Construction.

8. Shri Sanjay Gawali further in‘ormed that the parked tanker no. NLO1Q4002
is field with spent sulphuric acid (dilute 80%) and received from M/s.
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Inventys Research Co. Pvt Ltd., MIDC Butibori, Nagpur and will sale the
spent sulphuric acid to the fertilizer mfg. unit.

9. Shri Deepak Pawar the complainant requested to collect the sample of liquid
inside the tanker for analysis, Shri Sanjay Gawali informed that there might |
be fumes emissions once you open the valve and he will be not responsible
emissions are started. MPCB officers then asked Shri Sanjay Gawali why
then such HW chemical brought at this place. Shri Sanjay Gawali then
informed that the chemical has been brought for the sale and due to the lack
of demand the tanker is parked and chemical is not sale.

10. Shri Sanjay Gawali further informed that he will submit the documents of
chemical purchased to the MPCB office.

Sd sd
(Shri. Chirag Sakhare) (Shri.Sanjay Gawali)
Local Owner of the plot
Sd sd
(Shri. Deepak Pawar) ( Vishal Jadhav)

Complainant Field Officer
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Report of 29/12/2023

Shri Sanjay Gawali on 29/12/2023 approached MPCB Office, Kalyan to submit
the documents. Shri Sanjay Gawali is the owner of M/s. Sanchita Associates and
engaged in trading activity, its office addressed is C-7/25, Nyle Co. Op. Housing Sos.
Godrej Hill, Khadakpada, Kalyan (W). The open plot which is at Vaholi belongs to Shri
Sanjay Gawali as informed by him. Majorly M/s. Sanchita Associates purchased

sulphuric acid 70% and transport to the fertilizer mfg. unit. He further submitted invoice
| of M/s. Inventys Research Co. Pvt Lid., K-38, Five Star MIDC Butibori, Nagpur and
the material which is inside the tanker no. NLO1Q4002 belongs to this above
mentioned unit. He further informed that he is not receiving sulphuric acid from any
other unit. Sometimes tanker washing activity carried out in the open plot located at
Vaholi against whom the complaint is noticed. Sometimes the chemical content water
has been drain out from this open plot also been informed through flexible pipe.

The Shri. Sanjay Gawali further informed that sometimes HCL also been
transport. MPCB officers instructed Shri Sanjay Gawali to submit the other invoices

also.

-sd- - sd-
(Shri. Sanjay Gawali) (Upendra Kulkarni)
M/s. Sanchita Enterprises and owner of plot Sub Regional Officer, Kalyan-1

-2 -
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Combine Visit report

Date:-01/01/2024

Today on 01/01/2024 again site and adjacent area has been visited to check
status of tanker parked in M/s. Jay Bharat Construction and noticed that tanker is there
in the site.

During visit Shrimati Sunita Ramesh Sakhare (Shivling bunglow) also informed
that the bore well water is also contaminated and further informed that Shri Sanjay
, Gawali the open plot owner discharging chemical liquid into the nalla through the
flexible pipeline and she has seen during discharging. Upon complaint, Shri Sanjay
Gawali has lifted the pumps and pipes and stored somewhere else. During the visit
period primary care center representative were also present.

Sample of bore well water of Shrimati Sunita Ramesh Sakhare is collected for
analysis. Also the soil sample is collected. Shri Deepak Pawar also informed that Shri
Sanjay Gawali disposing chemical through pipeline into the nearby nalla.

Sd sd
(Smt. Sunita R. Sakhare) (Shri.Sanjay Gawali)
Local Owner of the plot
Sd sd
(Shri. Deepak Pawar) ( Vishal Jadhav)
Complainant Field Officer
Sd Sd
(Shri Kailash Nalikohe) ' (Upendra Kulkarni)

Health Officer Sub Regional Officer, Kalyan-I

- 13—
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N.C.R.B (gA.dh.am=.d)

LLF.-l (Thd a=auu S - 9)

(Under Section 154 Cr.P.C.)
Wep Wav AT
(Fad Q4% BroEN ufnar @isdr)

1. District (Rregr): I Arioy P.S.(3T0): S0 Arge
FIR No.(¥2M @) #.): 0009 Year (a¥): 2024
~ Date and Time of FIR (. @. fasie anfr 3%):02/01/2024 14:43
2. S.Ne. i]Ac'ts— (af@frm) ~~ [Sections (@) T
(31.5.) =
C1 7 oufavor (wRemon) AEFAGE 9%CE 15
2 AT o8 et 9¢§0 WR
3 AR a8 digal 9¢go o -
4 qRA o€ Qi 9¢&0 A
5 RO &8 diedl 9¢§0 'ED
. 6 WIkd1g &€ diedt 9¢&o ¥33
Imm T e €S |igdt 94g0 R ET] B T -
3.(a) Occurrence of offence (T=iTd! Ge1):

1. Day(fRaw): fAEr R Date From (Ri& ur):  27/12/2023
Time Period Date To ( 7@ wdd): 02/01/2024
(Fremad): Time From (J&IR{A): 15:00 T

Time To (@wd): 00:00 &

(b)Information received at P.S. (et freee e aT):

Date (f&i®& ):  02/01/2024 Time 3®): 14:23 %

(¢) General Diary Reference (Jeral €4 ):
Entry No. (77 ®.): 035
Date & Time (R anfr dw):  02/01/2024 14:23 o
4.Type of Information (Fif&flan 7@R): o
5. Place of Occurrence (BTATEYX):
1.(a) Direction and distance from P.S.(dre SvamR Rar 3 3R
g, 8 fait Beat No. (fc &.):
(b) Address (TaT):  ©cE Fax 70/2/4 , AT Al W aTEYel T O STl

{9)in case, outside the limit of this Police Station, then
(a1 QYeli SToATET FEINIEY JredTH):
Name of P.S. (Ul awam @)

pistrict{State) ([SeE1(159)):

- 4 -
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N.C.R.B (7.3t am=.d) )
LLF.-I (Tgd 3380 B - q)

6. Complainant / Informant (TEReR/ATfR 2umwr):
(alName (719): 9% dowid  gorolf
(b)Father's/Husband's Name (331 / 7eft 3 19) :
{c) Date/Year of Birth (7= afla/a¥): 1972
(d) Nationality (J¥ta<g): g
() UID No. (3.5m4.9). .):

() Passport No.(9R9d 3.):
Date of Issue (Reart arfia):
Place of Issue (1= Ryam):

{9) ID details (Ration Card,Voter ID Card,Pass ort,UID No.,Driving Ll_cen:se,
PAN) silos@ys Rraww (a9 1 ,srarar ore , , QIS 4., grefi asdw, ¢ a1
)

"S.No. | ID Type (3f=@qs
 (3.8.)

| 1 :
Lot e e e i
{h} Address (9vT):

S.No. | Address Type |Address (T)
(3.35.) |(VeFT4T UR)

TIPR) 1D Number (3&@qaTET HHTE)

1 [ Fda g UET RN, TIR HoR 09,5 F4% 2041, aTRgH, 30 9Tea,
2 | T gar U SRR, TR TaR 09,755 Fax 2041, a18gA, , 5101 BIELLH

| PN T, 3 AFfior | TERTe, ure

e IS

(] Occupatloh (w):__
() Phone number (%) 5.):
Mobile (Ma1ga +.): 91-9987267595

7-Details of known/suspected/unknown accused with full particulars (7/éq
1 [AeRfta/sETedt sTRdtaT Tquf an):

e 1

|
S.No. - Relative's Name jPresent Address
(#.3.) Name (@) |Alias (%) (TaTEeT ) | ( )
1 [99g |at 1. grErcl , Do |, Hegior
2 [ mad A 1. g "ifed et e
WRA
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___N.C.R.B (E.vﬁ.m.a"r)
1.L.F.-l (Uhga 3=asor oid - 9)

3 [éaX Ao Th
wifed et

| awma |
8. Reasons for delay in reporting by the complainant/informant (awrRgR/ATfed
UN-ATHEA TP gﬂ?ﬁﬂ ?b‘l'\'gf):

9. particulars of properties of interest (¥9tia ArerTaar audia):

§.No. [Property CategoryProperty Type |Description (aui) iValue(in Rs/-
(31.%.) (e &) (ATE HER) ) (5T (s, |

10 Total value of perért;(ln Rs/-)
(AR AT FreHa v e (. 96d)):

11.Inquest Report / U.D. case No,, if any
. (STPACC BT/ IHEAT 7 Wb ., IR FWeA)):

'S.No. |UIDB Number
@) [(goemddts)

12.First Information contents (% WaR ghiad ):

frate

f=is-02.01.2024

Qs wweid . gu-52 o¥, 2aar-AEd, 1. FVE e, S Ta 09, T
R 2041, AT, O 9w TR - R g, R 7o, 3 I @,
wﬁ@mmﬁmmm%ﬁhéﬁﬁufm:-gggr?zmsgs o

TR G YR T 2023 URIIRTEE 76 G Tgu R 733,
W—Dl%@m&ﬁﬁ%mwmzozzq@%m.mmm
mwa@ﬁmaﬁ@ﬂmmmmﬂm.wmmmﬁmw
el wr AT AT AT iwd FE PRATE HRUA B IR
 Reiw 27.12.2023 s 5T 02.00 AT e R S TS B A &
wiercs 1. p7aT AT AEge Ha% 8108828283 IEAET "5t fRu® yar 1. a7 T
P TTHT BIRAGATAIE ITETH MaT Heg 19k 70/2/9 A1 Ffiacrd SaR
IEET 1 T GYee W I TS A qoht gk 81 g e gar ard peian
(ﬂmﬂa)%é%ﬂmﬁmﬁﬁmm"@mmﬁﬁm@m%ﬁm
A} TR HRATS PO IR TR, TR ft g Rk gurk 03.00 AT & 04.00
e A WE & A off Reer e 7 W S areielt A% arell, HerT WPRER A
s YaR T Yee SRTAT il T BRT A Srtered S, Simers o g8 A
QTETER ARTEY WIS AT AN B SeaR] A G e STeeEed a9 Jeed
Mmmmwmmmmmmmm
qﬂmgﬁmmuﬁaﬁmﬁmﬁmﬂmﬁ quft Pryesa arFeaT™ S,
TeuE i S we it sg ureol Seft s a9 T B et ST
ﬁwwmm mmmma\mawm
ELIE CRE RIS A7-A7es A AR e Afeere qTol Srefr et I defie
ST e 5 i ek Arder Fa% 8007070066 T i el QT i e W &
?aiﬂ’rm ' %ﬁg@gaﬁamﬂgwﬁzm.zonﬁa{g;mﬁm?;

wn i IEATE T TR el IAE.
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N.C.R.B (U1.%f1.3m.4)) )
LLF.-l (Yhiga 390 o8 - q)

- ISR I & See TR e sraers SITEN, TR 70 et sy Ry
YRGS ATt 3R araT St e ST T, STETel S8 IR R v,
RAi® 27.12.2023 amﬁmmmstﬁmmm
Y S Eﬁgg?wﬁmﬁwwmﬁ-mﬂmmﬁmm.
aﬂmﬁaﬁ,ar.amm,ﬁ.aﬂﬁﬁmaﬁ&ﬂﬂmwaﬁmwﬁ%ﬁa%wmp@m
mmaﬁaﬁaimzllz.zozamﬁ%gzﬁaa‘wﬁmaa'm 3$nﬁm§mqruﬁmw_
HIH R AT GO 2 FowT et AT 2 A9 o *ft Russ var 7 e g A
mmﬁwmwmmwmwm
mmwmmwmﬁmmmwmmlgaﬁémls
T e WY &3 elar der 269, 270, 284, 426, 432, 34 ynTS THRAF forafz anz,
AINDS RN FIET AT ey e A
mmmwmmmmrﬁﬁmmwm TR TR,
mm---ﬁwmm#qma@w I
m«-mmﬁﬂmmamﬁqwmgmmam
13.Action taken: Since the above information reveals commission of
offence(s) u/s as mentioned at Item No. 2. (¥t PRaTE: 919 ®.2 ey TR
ﬁmwﬁaﬂammﬂw.)
(1) Registered the case and took up the investigation:
(mwﬂzﬁaarﬁrmﬁmma‘téaﬁ):

jitendra suresh thakur(l (Inspector)) / PI or (f&ar)
(2} Directed (Name of 1.0.) (qurg FfA1-am 919):

Rank (12): No.(3.):
to take up the Investigation (a1 qury T DR 2A) or (fam)
(3) Refused investigation due to (v PRUTIR TATR RO GHR Freqn)s

or (AT SRUTS U FRUITH THTR )
{4) Transferred to P.S.

(ﬁmmmmmmmk

District (Siwen);
on point of jurisdiction (&' dx1®R ¥ Fry ediaia) .
F.L.R. read over to the complainant / informant,admitted to be correctly
recorded and a copy given to the com lainant / informant free of cost. (I¥9
EN TOBRERT /G a1 ) ﬂg?ﬁt-‘ﬂ AT A AT oy Iy
TPRERTC/Ga T wa et va Frea 2,

R.O.A.C.(3R. &t .7 L)
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N.C.R.B (v.#.am.d)

14 Signature/Thumb impression of the
complainant / informant,
(apRERTdI/EaR Qun-arsf wdl/amar):

15.Date and time of dispatch to the court
(RIS Uigdedrd! aia g dw@):

LLF.-l (&1a 3290 & - q)

Name (5719): jitendra suresh thal
Rank(ug): | {Inspector)
No.(¥.): Pl
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LIF.-l (Sh3q 3790 ®f - 9)

Attachment to item 7 of First Information Report (N9 Gaidie q&1 &. © &
Sieud): Physical features, deformities and other details of the
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MAHARASHTRA POLLUTION CONTROL BOARD
Regional Office, Nagpur

Website : mpcb.gov.in o By, R Regional Office

. - o, A, % § ' % " *
e-mail : ronagpur@mpcb.gov.in é* S R, % lﬂiw‘:mE 5th Floor, Udyog
Fax  : 2560851 T N ¥ Bhawan, Civil Lines,

Phone : 2565308, 2560139 Nagpur.-440 0C1.

To,

M/s. Inventys Research Company Pvt. Ltd.,
Plot NO K-38, MIDC Butibori,

Tq. Hingna Dist. Nagpur.

Sub ;: Show Cause Notice.
Ref: 1.Consent no. Format 1.0/CC/UAN No. 12 1034 /CR/2303000461
dtd 06/03/2023.
5. The M.P.C. Board Officials visit dtd. 31/12/2023.
3. Proposal Submitted by Sub-Regional Office, Nagpur-Il on 01/01/2024.

___________

WHEREAS, you are operating your unit in Water Pollution Control area and Air
Pollution Control Area declared under the provisions of Water (Prevention & Control of
Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 respectively.

AND WHEREAS, it is mandatory on your part to obtain consent to establish and
operate from MPC Board under Water {Prevention & Control of Pollution) Act, 1974 & under
Air (Prevention & Control of Pollution) Act, 1981 and Authorization under Rule 6 of the
Hazardous & Other Wastes (Management & Transboundary Movement) Rules 2016. AND
WHEREAS, it is mandatory on your part to provide proper water and air pollution control
arrangement.

AND WHEREAS, the Board has granted consent to operate to your unit which is
valid up to 31/07/2026.

AND WHEREAS, this office has received complaint from SRO Kalyan-1 on dtd
29/12/2023 in respect of complaint of borewell water pollution, caused by chemical mixing
and during investigation and verification of documents The SRO Kalyan-1 had come to
conclusion that the unscientific disposal of spent sulfuric acid.

AND WHEREAS, the official of this office visited to your unit on 31/12/2023 for
investigation the complaint and observed that spent sulfuric acid of quantity 39860 Kg
disposed by sale to M /s. Sanchita Associates, C7/25, Nile CHS, Godrag hill, Khadakpada,
Kalyan (W) Dist Thane through transporter M/s Ashirwad Enterprises, Thane on dtd
18/09/2023.

AND WHEREAS, as per consent conditions you have to disposed hazardous waste to
actual users having permission under Rule 9 of Hazardous and Other Waste M & TM)
2016. AND WHEREAS, as per consent condition no. 17 you have to dispose as Hazardous

Waste.
2.



27

P -

(2)

AND WHEREAS, in above non-compliance shows your negative attitude towards
implementation of Environmental Laws and violating the consent conditions under the
provisions of Water (P&CP) Act 1974, Air {(P&CP) Act 1981, Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and amendment 2019.

In view of above, you are hereby directed to show cause as to why stringent action
shall not be initiated against you for above lapses under the above acts. Your reply if
any shall reach to this office within 07 days positively else further legal action may be

initiated against your unit it may please be noted.

(Hema Deshpande)
Regional Officer, Nagpur

Copy submitted to:
1. The Hon’ble Member Secretary, M.P.C.B. Mumbai.
2. The Joint Director (WPC}, M.P.C. Board, Mumbai.
3. The Law Officer {HQ) M.P.C, Board, Mumbai.
Copy to: - 1. Sub-Regional Officer, M.P.C. Board, Nagpur-II.
- You are directed to serve the copy of Show Cause Notice to the industry
and also submit the Compliance against Directions.
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MAHARASHTIQ &)LLUTION CONTROL BOARD

Phone : 07125-2560852 ey Sub-Regional Office-l,
Fax :0712-2565308 5% Floor, Udyog Bhavan,

- 25—

Website: http://mpcb.gov.in. SW Civil Lines, Nagpur-440001
E-Mail: sronagpur2@ mpch.gov.in “-"
VISIT REPORT

-&55?;83:(7.;‘:\:'--.(_3.&.1.&-@5? ,
Bt bow,

1) Name and address of

Industry

2) Date of Visit -
3) Visited By

------------

4) Industry Representative :- W Stae Reand: KQ;M%..CQ@-:{?W
5) Email and Mobile No. - c’é |AELLDDE

U"V'*‘.o B.in. W%
r
6) Consent Status - 'Ra-‘l LAY A st uf"’v 31 07‘[’2—024
7) Observations - Observations made during visit are as under

- e peof ms*';rudf\n, ’R(bm R& Meepuy., WCH}'ZzD

- M chodking conplience. HSoN Isped
MJ_,.QQ’(QIJW&-_&, AP ﬁﬁ lnee\-a'&xu ‘V%Lt
o son _HMA. 2.2{01 lo:n.?.-.é % Bowen] “ﬁﬁlaylozq

%ﬁﬂmﬁ?*ff i) J@“ﬁﬁﬁ? t oo

by {88, 3 __um.l 2
cskUm—-}-M.da_{ o0 ﬁw h%c
Lf f}m&x o D860 Ky _ﬂa_Mlk..,Qa“ndu—fa.--_,
manry ~eq kfr\:-dJ(paJa_

ﬁ__cw_) :D—Lc{f___]_[;;(m_g_, -m v»ala, lmvmce_No 9—394_.,
_59»1" Dipky cﬂz@ &lealeo2a ’Hma.z o AL Aslarruend.
Ent Wbﬂ'\SQz.\ Tankery. Owrer 3 Yﬂt!FC"(L Can‘}ﬂopw

Hoat lf@m s Freden,, O Black Reed, Qg Toverw
ow Lot Mot 4 Cop ﬂnﬁzﬁ Olnans Nesactinp:

7

—_—a —



29 PP

Prist-Theme.  wde L. R, No PO La\fw./ R@ub} Na. )
el 18]29 | 202 2
e MW‘&[ o mot 0(4"9{".&’30—0{ Gerea ledttly fe.,
S'(‘va"f' Sebilrec at_«:‘ol RO, bo»(‘c:zmgmﬁ C&*S"T'M\ﬂ ;
e Ledvols assed 15 dishre . comecBed .
—Tepe. d.w. 29 ber comsod  eonSileon lneanced
L. Wv\@;_i‘q_'} do_ ot dodes a Aagfion awwé'ﬂmv
"hML -Mﬁr\imﬁ’r@ {axce. _eﬁgﬁg_g_[) l.cs_yxgg_

= M./S Sanchelé Astodiole. & S‘J?ﬂ? o). NS o Mf g A
Sanchz Ascoer abe. foa o :nm‘: gk Sold /ldc&fad..
Fecdods ) xi Indut.~ Lo, Sbew:ﬁ M50, o]

“g“’iil sfoved <\ .. wwﬁm,ag Senchls"

. «_Lyq‘wr‘n gﬁrﬂ\ﬁg Aol f A f 4{;\9_.&1 Ave. Mﬁ
A .J/\Shdle, rochertad slove ) o f\f\[s Lancdli
'A.Sﬁarcmcfg.- b nefep ol tn 4&4%@& J?mk‘ey an

.Pm(gm.e‘gtlam % b@rm‘gfs*fm JT? MmPeds

P —
C 4wt l@nrfbe,) C,x/mm( Qhw‘s—&) Hn\TﬁQ"w)

G M. Nmeeﬁ) L5 NegPov T




4rn 3 ~e am ET

MAHARASHTRA POLLUTION CONTROL BOARD
Regional Office, Kalyan

*

Tel: (0251) 2310167/2310212 e TN Siddhivinayak Sankul,
Fax: (0251) 2310192 Merli == 3rd Floor, Near Oak Baug,
Website: http://mpcb.gov.in ;::"' LiFE ‘%‘V. Station Road,
E-mail: rokalyan@mgcb.gov,in\fﬁ EXRS “Your Service is our Duty” Kalyan (West) — 421 301.
No. MPCB/PDITB- 24032 8000 | Date: 1% / ) 2,/2024
To,
M/s. Sanchita Associates., N

Pio No. C7-25, Nile CHS, Godrej Hill, Khadakpada,
Kalyan (W), Tal-Kalyan, Dist.-Thane,

Sub :- Proposed Directions u/s 33A of the Water (Prevention & Caontrol of Pollution) Act,
1974 and/or u/s 31A of the Air (Prevention & Control of Pollution) Act, 1981,

Ref :- 1. Telephonic complaint received to this office on 27/12/2023.
2. Complaint investigated by MPCB official on 27/12/2023 and 28/12/2023.
3. Your visit to MPCB, Kalyan office dtd.28/12/2023.
4. Sample Result of nalla water collected on 27/12/2023.
5. Proposal received from Sub-Regional Officer Kalyan—! vide no. 270324007.

---------------------------

WHEREAS, you are operating the industry in the pollution prevention area declared under
the Provisions of the Water (P&CP) Act, 1974 and the Air (P&CP) Act, 1981 and the Hazardous &
Other Wastes (Management Handling & Trans boundary Movement) Rules, 2016.

AND WHEREAS, it is obligatory on your part to obtain Conditional Combined Consent
and Authorization to operate your industry to discharge sewage and trade effluent in water
pollution prevention area subject to certain terms and conditions more precisely under the
provisions of 26 of the Water (P&CP) Act, 1974 and section 21 of the Air (P&CP) Act, 1981 and
the Hazardous & Other Wastes (Management Handling & Trans boundary Movement) Rules,
2016.

AND WHEREAS, it was also obligatory on your part to provide adequate and efficient
pollution control devices and take adequate measures to control air & water pollution from all
sources so as to achieve the standards prescribed in the Environment (Protection) Act 1986.

AND WHEREAS, Board has published Enforcement Policy vide under reference no. 1to
integrate various aspects including inspections, monitoring, standards, compliances, directions,
remedial measures as per the provisions of the Environment (Protection) Act, 1986 and other
Environmental Laws based on culpability environmental damages, severity of pollution, repeated
violations etc. ‘

AND WHEREAS, Board officials visited your open plot on 27/1 2/2023 and 28/12/2023 for
investigations of Compiaint. During the visit the following observation are made as; water flowing
from backside of open plot having acidic pH and yellowish reddish colour of the soil was noticed.

2.
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AND WHEREAS, SRO, Kalyan-l has reported that you have submitted documents to
MPCB, Kalyan office on 29/12/2023 and informed that sometimes you are carrying out washing of
chemical contaminated tankers and discharging the same fiquid outside the open plot located at
Vaholi village through flexible pipe. Further it is informed that you are engaged in transportation
and selling of spent sulphuric acid and HCL.

" AND WHEREAS it has been noticed that you are carrying out activity without obtaining
authorisation for transportation of hazardous waste from the Board. You are also not maintained
record of hazardous waste transportation as per the Hazardous & Other Wastes (Managemerit
Handling & Trans boundary Movement) Rules, 2016.

AND WHEREAS, the samples of naila water which is collected from outsidefbackside of
your open plot, its results shows that, the pH of nalla water is acidic 4.2 and 5.4 respectively as
well as conductivity, TDS and chiorides are exceeded.

AND WHEREAS, after examination of the record of your case the reports of the officers of
the Board and after making necessary inquiry, | am satisfied that you are causing serious
pollution in the surrounding area.

NOW THEREFORE, in the exercise of the power conferred upon me by Board under
section 33 A of the Water (P &CP) Act, 1974 and under Section 31 A of the Air (P & CP) Act,
1981, the following directions are proposed to be issued, if you failed to comply these directions.

a) Why further necessary legal action shall not be initiated against you?

b) Why the competent authorities shall not be directed to disconnect electricity and

water supply of your plant on account of above non-compliances?

_ NOW THEREFORE, you are hereby directed to submit a substantive reply / objections to
these Proposed Directions within a period of 3 days, failing which, the Board will have no option
than to confirm above directions against you, which may please be noted.

Dr.'R.
Regional

jput

cer, Kalyan
Copy Submitted to:

1)  Member Secretary, MPC Board, Sion, Mumbai.

2)  Regional Office (BMW) MPCB Sion, Mumbai;-for information.

3) Law officer, MPCB Sion, Mumbai,-for information.

Copy to: ‘

1) Sub Regional Officer, MPC Board, Kalyan-I- It is directed to ensure that the said PD to
be served to the industry & submit the compliance report of the direction after
verification without fail.

2)_ Master File.



